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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Appeal No. 13/2025

IN THE MATTER OF:

M/s Shams Leather Finishers .... Appellant
Versus

Uttar Pradesh Pollution Control Board & Anr. ....Respondent(s)

AFFIDAVIT ON BEHALF OF THE UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE TO _THE
==~ ORDER DATED 19.02.2025 PASSED BY THIS HON’BLE

/7 YL NATIONAL GREEN TRIBUNAL. PRINCIPAL BENCH, NEW
/ f r/j. /- \“f{*’\;“’

i *c A ENHI
:' (/renr:Ur/:
\.\% (k 2,%;3'{ h » Amit Mishra S/o Shri D.P. Mishra, aged about 44 years, presently
2\ 024
&5}?‘*’ ted as Regional Office, Kanpur Nagar, Uttar Pradesh Pollution
Control Board (UPPCB), do hereby solemnly affirm and state on oath as
under:
1. That the deponent in the official capacity mentioned above

acquainted with the facts and circumstances of the case and as such

he is competent and authorized to swear this affidavit.
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2. That the industry named M/s Shams Leather Finishers is engaged
in the business of making finished leather from raw-hide by
chrome tanning,

- That it is relevant to submit that the industry was inspected by the
officials of third party team duly authorized by Central Pollution
Control Board (CPCB) on 24.06.2024. During the inspection it was
found that the industry was in operation and was vehemently
violating the norms and conditions of the Consent to operate which
was granted to the industry on 04.03.2020 valid till 31.12.2024.
Further, it was found that Primary Effluent Treatment Plant (PETP)
was non functional and was totally in poor condition. Furthermore,
it is necessary to state here that the untreated trade effluent was
discharged directly in the drain outside the premises of the

industry. A copy of Consent to operate dated 04.03.2020 is

annexed herewith as Annexure -1.

bwers under Section 33-A of The Water (Prevention and Control
/

S P g e
&P T . , P
///:3;; i,;\/L\.?_ﬁg‘\That due to such gross violation and negligence played by the
s R /}' . N "
{/ i g GRS \‘Fustl,y;’ UP Pollution Control Board (UPPCB) while exercising its
' s
\

of Pollution) Act, 1974 issued a Show Cause Notice dated
02.09.2024  regarding closure as well as for imposing
Environmental Compensation (EC) on the said industry which was

duly received to the representative of the industry on 23.09.2024. A
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copy of show cause notice dated 02.09.2024 is annexed herewith as

Annexure -2,

5. That on the basis of said show cause notice, industry was
inspected by the officials of Regional Office, Kanpur nagar on
18.10.2024 in the presence of Shams Firdaus (Representative of the
industry). During inspection, industry was found operational, PETP
was found functional. Fﬁrther, water sample was collected from
the outlet of PETP which was sent for analysis in the authorized
lab of Regional Office, Kanpur Nagar. Furthermore, it is submitted
here that after the analysis, it was found that the untreated effluents
which were discharged were beyond the standards/norms laid
down. Moreover, it is submitted that no reply has been given by the
industry regarding the show cause notice issued to it. Copy of

Analysis report dated 25.10.2024 is annexed herewith as

Annexure-3.

S —————

/ /\.‘,&QJ—(IQ:That on the basis of above said violation made by the industry,

\\Of_’_EP,\/; a/s: well as for imposition of EC against the said industry. Copy of
Recommendation letter dated 05.12.2024 along with inspection

report dated 18.10.2024 is annexed herewith as Annexure -4.
7. That on the said recommendation made for non-complying with the

conditions of consent to operate and violating the environmental
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norms by the industry which were prescribed, UPPCB issued a

closure order as well as imposed EC upon the industry of Rs

7,12,500/- in accordance with guidelines of CPCB vide letter dated
26.12.2024, Copy of letter dated 26.12.2024 is annexed herewith as
Annexure-5,

- That it is submitted here that in compliance of the closure order, a
District level Committee constituted by The District Magistrate,
Kanpur Nagar has stopped the operation and sealed the premises of
the said industry on 25.03.2025. Copy of compliance report of
District Magistrate dated 25.03.2025 is annexed herewith as
Annexure-6.

9. That the present affidavit on behalf of the Uttar Pradesh Pollution

. Control Board is submitted before this Hon’ble Tribunal for kind

CPONENT

Verlﬁed at Kanpur Nagar on this the 21™ day of April 2025 that the

/ per\usal and to pass such other order as may deem fit.

A

.:“,“(C\?HR ICATION:

-,.-_.__.—

contents of above affidavit are true and correct to my knowledge based on
records and information received and believed to be true, no part of it is

false and nothing material has been concealed therefrom.

.7”
Seromr
DEPONENT

A.IK. Tiwari mdvccath 1

Cavi“Natane Kannur (U.P)
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U.P. Pollution Control Board

I

|

¢

CONSENT ORDER

Ref No. - 72600/UPPCB/Kanpur Dated : 04/03/2020
Nagar(UPPCBRO)/CTO/water/ KANPUR
NAGAR/2019

To,
Shri SHAMS FIRDOUS
M/s M/S SHAMS LEATHER FINISHERS
16 D GAJJU PURWA 150 FT ROAD JAJIMAU KANPUR,KANPUR NAGAR,208010
KANPUR NAGAR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. M/S SHAMS LEATHER FINISHERS

Reference Application No :6450837 Dated :04/03/2020

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. M/S SHAMS LEATHER
FINISHERS is hereby authorized by the board for discharge of their industrial effluent generated
through ETP for irrigation/river through drain and disposal of domestic effluent through septic
tant/soak pit subject to general and special conditions mentioned in the annexure .in refrence to their
foresaid application .

2 This consent is valid for the period from 20/02/2020 to 31/12/2024 .

5 In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Digitally signed by Pramod Kumar Agarwal
Pra m Od KU mar Aga rwa I Date: 2020.03.04 11:01:08 +05'30'

Chief Environmental Officer (circle-2)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Kanpur with direction to send the compliance report of CTO

conditions on quarterly basis. il Shomadisi Pl

Pramod Kumar Agarwal Agawal
Date: 2020.03.04 11:01:19 +05'30'

Chief Environmental Officer (circle-2)



U.P. POLLUTION CONﬁ{%L BOARD, LUCKNOW

Annexure to Consent issued to M/s.M/S SHAMS LEATHER FINISHERS vide

Consent Order No. 6450837/ Water Dated : 04/03/2020

4(a)

4(b)

CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of Processing of Raw hides-375 Kg/day
(which is restricted capacity at 50% of the consented capacity, till the further order) to Finished
leather.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details

S.No Kind of Effulant Maximum daily Treatment facility and
discharge KL/day discharge point

1 Domestic 1.0 KLD Septic Tank

Industrial 10.5 KLD effluent ETP
treated through PETP
to CETP at 50%
production capacity
till further order.

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard
1 Total Suspended Solids As per Standard prescribed
by UPPCB for PETP outlet
on 02.11.2019
2 Quantity of Discharge Total Chromium- As per
Standard prescribed by
UPPCB for PETP outlet on
02.11.2019
. | Quantity of Discharge pH-6.5109.0

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory.

The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/ standards prescribed under the Environment
(Protection) Act, 1986.



10.

11.

L%

13,

14.
15.

16.

17.

18.

19,

The member unit of CETP shall upgrade, mgrgain & operate the PETP effectively, to achieve the
prescribed standards for inlet of CETP.

The individual units having own ETP shall operate and maintain the ETP to achieve the standards
prescribed under Environment (Protection) Act, 1986.

Industry should adopt cleaner technology for reduction of effluent and chemical consumption.

Soak liquor stream, chrome liquor stream and other stream should be segregated. Soak liquor should
be evaporated through thermal/solar evaporation to recover salt.

Chrome liquor stream should be treated through Chrome Recovery Plant and recovered chrome
liquor should be recycled in the process.

Chrome liquor stream should be send to CCRP for treatment through Common Chrome Recovery
Plant and recovered chrome liquor should be recycled in the process by member units.

Individual tannery units having their own Chrome recovery plant, shall treat chrome liquor and
recovered chrome liquor should be recycled in their process.

All the drums used for different processes shall be labeled for which the drum is being used.

Industry shall comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016. Industry shall maintain temporarily storage facility within
premises for storage of hazardous waste as per CPCB guidelines, Display records in display boards
and shall submit details of hazardous waste disposed through Common TSDF in Form-10.

Records of fleshing, leather cutting shall be maintained and shall be disposed through the producer
of tallow /glue / manure/MBM manufacturers.

Industry shall install Electro Magnetic Flow meter at Water withdrawal source and PETP outlet
along with facility to transmit data to CPCB server and submit a regular calibration certificate of
Electro Magnetic Flow meter to the Board.

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

Specific Conditions:

1. This consent for M/S SHAMS LEATHER FINISHERS, 150 FEET ROAD, JAJMAU KANPUR is
valid for processing of 375 Kg/day of raw hide to finished leather by Chrome tanning (which is
restricted capacity at 50% of the consented capacity) till further order.

2. In compliance of MOEF&CC notification no S.O. 4E dated 01.01.2016 , Board has prescribed the
standards for PETP outlet vide officer order No. G-31438/C-2/Sa-78 Vol-11I/2019 dated 02.11.2019
available on Board's Website www.uppcb.com. Industry shall treat the industrial effluent through
PETP to comply with the prescribed standards.

3. As per the guidelines prepared by UPPCB for different processes and necessary infrastructure, unit
is allowed to have 01 Drum Size (8' x 8.5') for soaking/Liming, 02 Drums Size (7' x 7') for
Deliming/Pickling/ Tanning, 01 Drum Size (7' x 7') for Fat liquoring/ Retanning/Dying, for
processing of 375 Kg/day (15 hides/day) raw hides to finished leather and discharge of 10.5 KLD
effluent treated through PETP to CETP at 50% production capacity till further order.

4. The industry is having additional 01 Paddle Size (8' x 8”) for Soaking Liming, 01 Drums Size (7' x
7') for Deliming/Pickling/ Tanning, 01 Drum Size (8' x 8.5') for Fat liquoring/ Retanning/Dying, as
per approved restricted capacity. Therefore, the unit is directed not to use additional drums in
production during the capacity restriction period till further order.

5. Industry shall ensure the compliance of direction issued by CPCB vide letter no. B-
19003/Tannery/CPCB/WQM-II/ 2017-18/365 dated 08/11-04-2019.

6. The industry will have to deposit the revised fee whenever it is notified.

7. Industry shall maintain/develop green belt as much as possible and plantation should be done as
per guidance of Social Forestry Department.

8. Industry shall submit the permission of CGWA for withdrawal of ground water.

9. Industry is covered under GPI and situated in the catchment area of River Ganges. Hence during
Magh mela, industry shall immediately comply with the directions issued by the Board related to
operation or temporary closure of the unit.

10. Industry shall comply with the relevant provisions of Environmental Laws.

Digitally signed by Pramod Kumar Agarwal
PramOd Ku mar Agarwal Date: 2020.03.04 11:01:34 +05'30'



U.P. Pollution Control Board
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CONSENT ORDER

Ref No. - 72602/UPPCB/Kanpur Dated : 04/03/2020
Nagar(UPPCBRO)/CTO/air/KANPUR NAGAR/2019

To,
Shri SHAMS FIRDOUS
M/s M/S SHAMS LEATHER FINISHERS
16 D GAJJU PURWA 150 FT ROAD JAJMAU KANPUR,KANPUR NAGAR,208010
KANPUR NAGAR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. M/S SHAMS LEATHER FINISHERS

Reference Application No. 6450973 Dated : 04/03/2020

L. With reference to the application for consent for emission of air pollutants from the plant of M/s M/S
SHAMS LEATHER FINISHERS. under Air Act 1981. It is being authorised for said emissions, as
per the standards, in environment, by the Board as per enclosed conditions .

7 This consent is valid for the period from 20/02/2020 to 31/12/2024 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
Pramod Kumar Agarwal peeycoson s1onss sosa

Chief Environmental Officer (circle-2)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Kanpur with direction to send the compliance report of CTO

conditions on quarterly basis. .
Digitally signed by Pramod Kumar

Pramod Kumar Agarwal Agarwal
Date: 2020.03.04 11:00:40 +05'30'

Chief Environmental Officer (circle-2)
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10.

U.P. Pollution Zontrol Board

Dated : 04/03/2020
CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of Processing of Raw hides-375 Kg/day
(which is restricted capacity at 50% of the consented capacity, till the further order) to Finished
leather.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 D.G. Set-62 HSD 01 Particulate | As per norms
KVA Matter with acoustic
enclosure.

The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Parameter Standard
1 01 Particulate Matter | less than of equal to
0.3 g/kW-hr

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

All the drums used for different processes shall be labeled for which the drum is being used .

Industry shall comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016. Industry shall maintain temporarily storage facility within
premises for storage of hazardous waste as per CPCB guidelines, Display records in display boards
and shall submit details of hazardous waste disposed through Common TSDF in Form-10.

Records of fleshing, leather cutting shall be maintained and shall be disposed through the producer
of tallow /glue / manure/MBM manufacturers.

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

Specific Conditions:



1. This consent for M/S SHAMS LEATHER§1§ISHERS, 150 FEET ROAD, JAJIMAU KANPUR is
valid for processing of 375 Kg/day of raw hide to finished leather by Chrome tanning (which is
restricted capacity at 50% of the consented capacity) till further order.

2. As per the guidelines prepared by UPPCB for different processes and necessary infrastructure, unit
is allowed to have 01 Drum Size (8' x 8.5') for soaking/Liming, 02 Drums Size (7' x 7') for
Deliming/Pickling/ Tanning, 01 Drum Size (7' x 7') for Fat liquoring/ Retanning/Dying, for
processing of 375 Kg/day (15 hides/day) raw hides to finished leather and discharge of 10.5 KLD
effluent treated through PETP to CETP at 50% production capacity till further order.

3. The industry is having additional 01 Paddle Size (8' x 8) for Soaking Liming, 01 Drums Size (7' x
7') for Deliming/Pickling/ Tanning, 01 Drum Size (8' x 8.5') for Fat liquoring/ Retanning/Dying, as
per approved restricted capacity. Therefore, the unit is directed not to use additional drums in
production during the capacity restriction period till further order.

4. Industry shall maintain/develop green belt as much as possible and plantation should be done as
per guidance of Social Forestry Department.

5. Industry shall maintain canopy and exhaust pipe attached to 62 KVA D.G. set and shall ensure the
compliance of provisions of the Noise Pollution (Regulation and Control) Rules, 2000.

6. Industry shall comply with the relevant provisions of Environmental Laws.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Digitally signed by Pramod Kumar Agarwal
P ra mOd Ku mar Ag a rWaI Date: 2020.03.04 11:00:52 +05'30'

Chief Environmental Officer (circle-2)
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%
:;ik'\;“ REGIONAL LABORATORY KANPUR
N UTTAR PRADESH POLLUTION CONTROL BOARD

5243,Sadbhavana nagar,Awas vikas phase-3,Kalyanpur,Kanpur-17

R .
1 e;No.28707539/Kanpur Nagar/2024 IMAU
me of Industry: M/s SHAMS LEATHER FINISHERS, 16 D GAJJU PURWA 150 FT ROAD JA

xz“:;l:;l::zpm{ NAGAR,208010
ustry: 16 D GAJJU PURWA 150 FT ROAD JAJMAU KANPUR,KANPUR NAGAR,208010
3-District: Kanpur nagar
4-Description about sampling point: OUTLET OF PETP
S-Type of Sample (Grab/Composite/Integrated): Grab
6-Sample Collected By: ASHUTOSH PANDEY EE & VIKASH YADAV JRF
7-Colour and Odour: Slightly Greyish Foul
8-Quantity and Packing: 1 lit Jerrican & 1 lit Jerrican HM
9-Date of Sample Collection: 18/ 10/2024
10-Analyis Indented by: RO Kanpur Nagar
11-Date of sample receipt in Lab: 18/10/2024

Date:25/10/2024

Parameter/Method Name Unit Results Standard Detection
Range

pH, APHA 24th Ed. 4500B: 2023 - 7.98 6.5-9.0 02-12
Suspended Solids , APHA 24th Ed. 2540 mg/l 968 600 10-20000 mg/1
D Total Suspended Solids dried at 103-

105 °C 2023
Total Chromium, APHA 24th Ed 3111- mg/l 16.68 10 0.1-1000mg/1
B: 2023 '

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986
source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purposc

*Non-NABL Parameters.
Note : 1 The results in the Test Report relate only to the items lested:zmreponthlllnotbereplodui:ed—cxceptinfull.withomduwﬁltenpemksionofhbonmy.3.'1‘beunpmyeminsblhenmplen

received in Lab,
Remark: NA
Analysed by-
[Saurabh Haris (JRF)]
Authorized by, .o, AMIT ooy
YOGENDRA ,&Y&Ezymﬁ MISHRA AT v
Regional Officer

KUMAR DWIVED! Y00
Yogendra Kr Dwived (SA) TEEST S
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Appeal No 13 of 2025 Shams Leather Finishers Vs UP Pollution Control Board

From: Pradeep Misra (pradeepmisra@yahoo.com)
To: mansichahal104@gmail.com

Date: Wednesday, April 23, 2025 at 10:55 AM GMT+5:30

Madam,
Please find attached the Affidavit on behalf of UP Pollution

Control Board

With Regards,

(PRADEEP MISRA)
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